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BEFORE THE HONBLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH AT KOLKATA
MEMORANDUM OF APPLICATION
(Under section 18(1) read with section 14 and 15 of the
National Green Tribunal Act, 2010)

Original Application No. of 2025/EZ

IN THE MATTER OF:
Prafulla Kumar Pradhan & Ors
...... Applicants

-Versus-

State of Odisha & Ors.
..... Respondents.

Synopsis

That this original application is being filed against the illegal activities
of the private respondents being respondent number 6 to 8 as
mentioned in this original application who are trying to grab the forest
land and construct a temple in the middle of the forest and making
road inside the forest by cutting trees without any forest clearance
from the Competent Authority, in complete violation of section 2 of the

Forest Conservation Act, 1980.

The applicant is invoking the principal of sustainable development
and precautionary principle as envisaged under section 20 of the
National Green Tribunal Act, 2010. The applicant also raises the issue
of non-implementation of various environmental laws more
particularly non - implementation the Forest Conservation Act, 1980,
Environment (Protection Act) 1986, for the protection and

improvement of human environment. Hence, this Application.
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BEFORE THE HONBLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH AT KOLKATA

MEMORANDUM OF APPLICATION

(Under section 18(1) read with section 14 and 15 of the

National Green Tribunal Act, 2010)

Original Application No. of 2025/EZ

IN THE MATTER OF:

Prafulla Kumar Pradhan & Ors
...... Applicant.
-Versus-
State of Odisha &Ors.
..... Respondents.

List of Dates
The applicant had informed the matter in
writing to the State Respondents vide letters

dated 19.12.2024 sent by speed post and the

letters have been received.

The Forest Range Officer, Odagaon has written to
the Respondent No. 5 regarding stopping of

illegal construction on government land

This letter issued by the R%Mg# 4 to the Regional

Chief Conservator of Forest, Bhubaneswar

Circle

19.12.2024
17.12.2024
15.01.2025+
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE EBNCH, KOLKATA
Original Application No. of 2025/EZ

(Under section 18(1) read with section 14 and 15 of the National Green

Tribunal Act, 2010)

IN THE MATTER OF:
An Application under section 14
and 15, read with section 18(1),
of the National Green Tribunal
Act, 2010;

AND

IN THE MATTER OF:
1. Prafulla Kumar Pradhan, aged

about 59 years, S/o Late Harihar

Pradhan;
zo ’;:,}?\ 2. Hemanta Kumar Pradha, aged
Y ('&'_\ about 46 years, S/o Subash
P =\ Chandra Pradhan;
lion oand. NO posnill) 5 .
f \J:V of Ingia ,“/, 3. Muralidhar Pradhan, aged about
x / /
\\ . F'/ 62 years, S/o Late Dasharath
\-~ N N / Pradhan;
NJRY CrvF
Nt 2 4. Jagannath Nayak, aged about 62

years, S/o Late Aarakhita Nayak



All the above are of village
Magarabandha, P.O-Binayakpur,
P.S-Saranakul, District:
Nayagarh, Odisha, Pin: 752104.
Email: subho.advocate@gmail.com

... Applicants
VERSUS

1. The State of Odisha represented
through its Chief Secretary
Odisha, having office at Odisha

Secretariat Bhubaneswar
District: Khurda, Pin: 751001,
Odisha.

Email: csori@nic.in

2. The Additional Chief Secretary

Forest, Environment and
B T Climate Change Depa
/\7 % g partment,
,r‘//x\/y‘?‘_‘;\x Government of Odisha having
\\ ,(\\ office at Kharavel
o VPN
~d. NO. :;42:337 \ 5 \} Bhawan, Bhubaneswar, District:
Gevi. of Inaic { I} -
‘ / f Khordha, Pin: 751001, Odisha.
/) . .
_ SN Email: fesec.or@nic.in
P <19
Ry, CALZ -
SR 3. The District Magistrate &

Collector, District: Nayagarh,
having office at P.O- Nayagarh,
Odisha, Pin: 752069.

Email: din-nayagarhwnic.in
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4. The Divisional Forest Officer,
N“gdgﬂ’lm_ Division having office
at Post & District: Nayagarh,
Pin: 752069, Odisha.

Email:

dfo.navagarh@odisha.gov.in

5. The Tahsildar, Odagaon,
District: Nayagarh, having office
at Odagaon, Odisha, Pin:
752081.

Email:

tahasildar.odagaon@gmail.com

6. Sri Ajati Rout, aged about 60

years,

7. Sri Sachin Rout, aged about 27
years. S/o Ajati Rout

8. Smt Kajal Rout, aged about 25
years, D/o Ajati Rout

All the Respondents No. 6, 7 and
8 are residents of OSCAR CITY,
Plot. No. 25/8206, P.O: Laxmi
Sagar, P.S. - Laxmi Sagar,
District: Khordha, Odisha. Pin:
751006,

Email: Not Known.

... Respondents



To
The Hon'’ble Chairperson and His Companion Members of the Hon'ble

Tribunal

The humble application
on behalf  of the

applicant above named

MOST RESPECTFULLY SHEWETH;

1. The address of the applicants are given above for the service of

notices of this application.

2. The addresses of the Respondents are given above for the

service of notices of this application.

3. That your Applicants are law abiding and peace loving citizen of
India and residing at the address given in the cause title herein
above and are persons aggrieved and the present application is

being filed under section 14 of the National Green Tribunal Act,

2010.

4. The present application is being filed under section 14 and 15
read with section 18 of the National Green Tribunal Act, 2010
the Applicant being affected by the non action and in action of
the statutory authorities/departments particularly the
Respondents No. 1 to 4 regarding destruction of the forest land,
of Chorokhola and Barapalli Mauza (where there is no human

habitation), Tahsil - Odagaon, of District: Nayagarh.
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5. The Applicants are the members of the ‘Magarabaridha Dl'ia:d‘i;
Jangal Surakshya Mancha’ created by the villagers for the
protection of the Forest and Environment, for the last 50 years.
But very astonishingly for the last two years, the private
respondents have tried to grab the Forest Land and has
executed a few Sale Deeds vide Khata No. 176/230 and 2/38,
Mauza Chorkhol, of the Lease Lands given to the landless
persons to have their livelihood in the name of his son and
daughter who are impleaded in this Application as Respondents
No. 6, 7 and 8. It is also learnt that, 14 acres, 70 decimals of
lease land inside the forest area which was allotted to the poor
villagers, have been executed through Sale Deeds in favour of
the Respondents 7 and 8 by the conspiracy of the Respondent
No. 6. For proper appreciation, the photocopy of the map of the
Magarabandha Dhadi Forest of Chorokhola and Barapalli
Mauza of Tahsil Odogaon, District: Nayagarh, Odisha is

annexed.

Photocopy of the Map of Magarabandha Dhadi Forest of
Chorokhola and Barapalli Mauza of Tahsil Odogaon, District:
Nayagarh, Odisha is annexed herewith and marked with the

letter ‘A’.

. It is pertinent to state that in furtherance of the attempt made
by the Respondent No. 6 to change the status of the forest and
destroy the flora and fauna by constructing a Vaishno Devi
Temple inside the forest area and for that the nearby hill was
destroyed through dynamite to collect stones for the

construction of the said temple and Alati Mandap. In order to



facilitate the construction of the temple, a road has been
constructed upto 2 kms by cutting down the valuable trees by
using JCB without any forest clearance from the Competent
Authority, in complete violation of section 2 of the Forest

Conservation Act, 1980.

In order to efface evidence of the deforestation, the tree trumps
have been burnt. This fact has also been reported in the local
dailies by name ‘Sambada’, ‘Pragatibadi’ and ‘Nitidin’ on dated

16.05.2024.

The applicants crave leave to produce the same at the time of

hearing.

. That the Applicants on behalf of the ‘Magarabandha Dhadi
Jangal Surakshya Mancha’ have made complaints about the
destruction of the forest land and the indifference of the local
forest officials who are assisting the Jungle Mafia to grab the
property of the forest without any fear of punishment. That the

respondent numbers 6 to 8 are given protection by the state

. authorities. That in this regard written representations have

been given since 19" Dec, 2024, no effective steps have been

‘taken to stop the construction of the temple.

Photocopies of the representation to the Hon’ble Chief Minister
of the State of the Odisha including the translated copy of the
representation, and the acknowledgement Letter dated 19"

December, 2024, along with the acknowledgement Letter of the
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copies sent to the Respondent No. 2 and 3 are collectively

annexed herewith and marked with the letter ‘B’.

9. That the respondent number 4 made an enquiry along with
Forest Range Officer, Odagaon and Revenue Officer and it was
ascertained that the Road passing through the Forest area is
240 meter and it is an existing road used by local villagers for
long time as communication. No extra work has been done
inside the forest area as communicated by the Forest Range
officer, Odogaon Range for which forest case cannot be booked
for violation of the Forest Conservation Act, 1980. Further, it
was reported in the letter that, for the construction of the
Vaishno Devi Temple consented by villagers of 11 villages and
the same has been constructed over Abada Ajogya Anabadi,
Kissam, Parbat — 2 which has been intimated to the tahsildar,
Odogaon vide Letter No. 1196 dated 17.12.2024. Moreover, the
letter speaks that till now there is no wildlife offence case

booked in that area as mentioned in the Petition.

10. That it is pertinent to mention at this juncture that the Forest
/,M\ AT T A ==. _ Range Officer, Odagaon, has intimated to the Respondent No. 5
// S ’(/ \\through the letter dated 17.12.2024 issued vide memo No. 1196

e @/
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11.

10

Conservator of Forest, Bhubaneswar Circle are collectively

annexed herewith and marked with the letter ‘C’.

That moreover the applicants have obtained some photographs
of the road constructed by the private respondents numbers 6

to 8, which also shows that the road is created one inside the

forest and is a kuchha road.

Photographs showing the situation of the road being created are

L2

13.

collectively annexed herewith and marked with the letter D’.

That the above letter of the Respondent No. 4 shows that, there
is a larger conspiracy going on to hide the fact that, the temple
has been constructed on the forest land and the road inside the
Forest has been built by the Respondent No. 6, 7, and 8 in
connivance with the Forest Officials by hand-in-glove with some

forest mafia who are out to grab the forest land for their vested

interest.

That the most alarming fact remains that the above-mentioned
forest area are also habituated by many wild animals like
elephants who used to come near the temple area for drinking
water in the nearby pond created by the Forest Department.
But, the private respondents being respondent numbers 6 to 8,
who are working to grab the Forest Land, have also changed the
status of the pond by encircling it through stone fencing which

has prevented the animals to quench their thirst.
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14. That it is very unfortunate that the state respondent rumbers” |

to 5, have allowed the private respondents to destroy the forest
and thereby cause ecological imbalance in the flora and fauna
habitat in the forest area, without obtaining proper statutory
permissions and thereby violating environmental norms and

laws.

15. That being highly aggrieved by and dissatisfied with the
aforesaid inaction and / or non-action of the state respondents
despite having statutory duty to preserve the environment, your
applicant begs to move this application before this Hon’ble

National Green Tribunal on the following amongst other :-

GROUNDS

That the instant application is being filed on the following grounds
amongst other which the applicant may take up through at the time of

hearing.

A. For That the instant application is being filed under section 14
of the National Green Tribunal Act 2010 raising substantial
questions relating to the environment where the respondent
numbers 6 to 8 are trying to grab the forest land and construct
a temple in the middle of the forest and making road inside the
forest by cutting trees without any forest clearance from the
Competent Authority, in complete violation of section 2 of the

Forest Conservation Act, 1980.

B. For That the environmental consequences related to protecting

the forest in which the State Respondents ought to have taken
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steps for restraining the private respondents from causing

destruction to the forest area

For That the state respondents are statutorily bound as per the
provision of Article 48A, of the Indian Constitution to take
endeavor to protect and improve the environment and to

safeguard the forest and wildlife of the country.

For That the applicant has the ‘Right to Life and Privacy’ as
enshrined under Article 21 of the Indian Constitution which
also envisages Right to Dignified life in an pollution free

environment.

For That the applicant had informed the State authorities about
the illegal action by the private respondents but the State

authorities are sitting tight over the matter.

For That the records of the present case are lying within

jurisdiction of this Hon’ble Tribunal.

For That your Applicant states that he has no other alternative
efficacious remedy and remedy sought for herein is speedy and

efficacious if granted by this Hon’ble Tribunal.

15. That this application is made bonafide and for the interest of

justice.

LIMITATION

That the present application is being filed within the period of

limitation as given under section 14 of the National Green Tribunal

Act, 2010 and the cause of action is continuing till date.
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In the light of the facts and circumstances stated above, it is most

respectfully prayed that this Hon’ble Tribunal may be pleased to pass

following orders:

INTERIM PRAYER

PGIJng &%JJH@ instant matter the Hon’ble Tribunal may direct the

Respondent No. 1 to 5 to stop construction of the Vainsho Devi temple

inside the forest area of the Magarabandha Dhadi Forest of

Chorokhola and Barapalli Mauza of Tahsil Odogaon, Dist —Nayagarh,

Odisha.

(a) That it is most humbly prayed that the Hon’ble Tribunal may be

pleased to direct the Respondent No. 1 to 5 to protect the forest land

as morefully detailed in paragraphs 4 & 5 of this original application

L.e Chorokhola and Barapalli Mauza (where there is no human

habitation), Tahsil -

Odagaon, of District: Nayagarh and also direct

restoration of the forest land to its original place and direct the

private respondents to demolish the construction of the Vaishno Devi

temple and direct the Respondent No. 6, 7 and 8 to pay the

environmental compensation due to damage done to the forest land,

for restitution of the environment, as per law.

(b) And pass any other order as the Hon’ble Tribunal deems fit in the

interest of justice for which the applicant shall ever pray.

Date: 23+ 0G4 2055~

By the Applicant through

/ boy f%»## /74,.&/( (,:gi“?‘) A

Advocate
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VERIFICATION Sl ML

[, Prafulla Kumar Pradhan, S/o Late Harihar Pradhan; aged about 59 -
years, the within named deponent do hereby verify on this 23rd Day of
April, 2025, that the facts stated herein above are true and correct to
my information and no part of its are false and nothing material has

been concealed therefrom.

Verified at Kolkata on the 23rd Day of April, 2025.

?\X)@%\ i RO

Identified by me Deponent

Advocate 23072627
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AFFIDAVIT

aged about 59

[, Prafulla Kumar Pradharﬁo Late Harihar Pradhan;
years, by faith-Hindu, by occupation- sclf employed
residing at village Magarabandha, P.O-Binayakpur, P.S-Saranakul,
District: Nayagarh, Odisha, Pin: 752104, do hereby solemnly affirm

and presently

and state as follows :-

1. That I am the applicant in the Original Application and well
conversant with the fact and circumstances of the case and | am
competent to sign and swear this affidavit and [ have been authorized

by the other applicants to swear and affirm this affidavit on their

behalf.

2 That 1 have read and understood the contents of the
accompanying application and say that the facts stated above are
true and correct as per my personal knowledge and legal advice

received by me are true to the best of my knowledge and belief.

Sa That the annexures annexed with the Application are true

copies of their respective originals.

~
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7 Advocate Identified by me
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D i Notary #

I N
Samir (L‘vflflifﬂdltj'r—jd
Notary G "',,,'.:f \n(;7...
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MAGARABANDIHA DHADIJANGLA SURAKSHYA |
MANCHA |

VHlAGF:MAGARABANDHAJK%IHNAYAKPUKl& SARANAKULA. DIST - |

NAYAGARH ‘

To.
The Hon’ble Chief Minister,
Odisha.

Subject: The illegal encroachment of forest land of Dhadi Jangal (Charkhol).
Nayagarh Forest Division, and discontentment of the people of the locality.

Sir,

We, the following signatories of Dhadi Jangala Surakshya Mancha, village:
Magarabandha, PO- Binayakpur, PS— Saranakula, Dist — Nayagarh, are the
permanent residents of the locality. We have formed an Organization by name
Magarabandha Dhadi Jangal Surakshya Mancha since more than 50 years and
are protecting the forest land of the locality. We had been using the forest land
as Khesra Jungle and collecting woods for our day-to-day necessity and at
present it has become a protected sanctuary of the wildlife. That apart, it is
being used as grazing ground for the cows. Besides the villagers of the
Magarabandha, the villagers of the adjacent village of Bitalagadia, and
Phasipalli also protect the forest area of 500 acres of land. In the meanwhile,
about 2-3 years, one Ajit Rout of Hanspal, Bhubaneswar has purchased some
lease land allotted to the lessee as Forest Dwellers illegally and have

constructed a Vaishno Devi Temple over the forest land. In the name of
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constructing the Vaishno Devi temple, 100 acres of forest land have been
grabbed through conspiracy. Despite the protest of the villagers, some vested

interest groups have captured the forest land illegally and are constructing the

—

temple.

In this connection, the villagers have represented to the District Collector.
Nayagarh on 25.04.2024 and to the Tahsildar, Odagaon on 24.06.2024. But, no

action has been taken by them.

It is also relevant to mention here that, the local daily paper ‘Sambad’ and
‘Pragatibadi’ have also published the news regarding the discontentment of the
local villagers of the Magarabandha. It was also warned by the villagers that if
the authority did not take any steps, then the people will come to the strects to

vindicate their grievance.

Therefore, we request you to take appropriate action to protect the environment

of the forest from the illegal encroachment of the forest land. For which we

shall be obliged to you.

Place: Magarabandha Yours truly,

Date: 19.12.2024 Villagers of Magarabandha
Copy to:

1. Dist Collector, Nayagarh
District Forest officer, Nayagarh

Forest Minister, Odisha, Bhubaneswar

oW

M.L.A cum Speaker of the Legislative Assembly, Odisha



Office of the Chief Minister Grievance Cell,
Qrs No- DS-1, Type-VIII, Unit-V, Bhubaneswar, Odisha-751001
Phone No: 0674-2530700

Acknowledgement Letter
Dated: 19-Dec-2024

To

Murali Pradhan
Magarabandha
Village : Magarbandha
GP : Magarabandha
Block : Odagaon
District : Nayagarh
State : Odisha

Dear Sir/Madam,

We are in receipt of your representation. Kindly note that your representation has been registered
with the number CM020241035526, dated:19-Dec-2024, which should be quoted in all future
correspondence. Information about action taken can be availed from the above office.

N.B.: It's a Computer Generated Copy, Doesn't require signature
Please visit this link https://janasunani.odisha.gov.in/complaint-status to check the status of your grievance




Forest, Environment and Climate Change Department
Government of Odisha, Kharvela Bhawan, Gopabandhu Marg, Keshari Nagar,
Bhubaneswar, Odisha,PIN-751001,

Telephone No.- 0674-2536822

Acknowledgement Letter
Dated: 19-Dec-2024

To

Murali Pradhan
Magarabandha
Village : Magarbandha
GP : Magarabandha
Block : Odagaon
District : Nayagarh
State : Odisha

Dear Sir/Madam,

We are in receipt of your representation. Kindly note that your representation has been registered
with the number DEPT20241035508, dated:19-Dec-2024, which should be quoted in all future
correspondence. Information about action taken can be availed from the above office.

N.B.: It’'s a Computer Generated Copy, Doesn't require signature

Please visit this link https:/janasunani.odisha.gov.in/complaint-status to check the status of your grievance




Office of the Collector, Nayagarh
AT/PO - Nayagarh, PIN - 752069
Telephone No- 06753-252333

Acknowledgement Letter
Dated: 19-Dec-2024

To

Murali Pradhan
Magarabandha
Village : Magarbandha
GP : Magarabandha
Block : Odagaon
District : Nayagarh
State : Odisha

Dear Sir/Madam,

We are in receipt of your representation. Kindly note that your representation has been registered
with the number DM20241035536, dated:19-Dec-2024, which should be quoted in all future
correspondence. Information about action taken can be availed from the above office.

N.B.: It's a Computer Generated Copy, Doesn’t require signature
Please visit this link https://janasunani.odisha.gov.in/complaint-status to check the status of your grievance
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The Tahasildar,
Odaggan Tahsil,

Sulv Inforpunion regarding joint verification of C.‘lt(’.t"n;’u;]m,em af
protection ol wildlife petition hy Ghanas

Gavy, |,
VG Pradhar g &
Magarabandha village.

Nd uthgry o
Ref:- Memo n0.9076 d1.14.11.2024 of Dy, Noyagarh
Madam,

Willy reference 1o meme no, cited above, 1 would Jike Lo nfnem You that
I aleng with R.L saradhapur, R, Gotisahi, Poregter Odagaen sectian, '
proceeded to the spor an dt, 18 1 L2024 anid verified the spot and found the
Vaishnodevi temple, Alat Mandap, Prasad Mandap snd road i undor e
Na177/196 under Khata Nuo 04 Abada Mugya Anabadi Kissam Parlat-2 agd, Jopvan
Mandap, Mahaveer Katharl, Toilet, sShve stand und  Blaabpath lemple s ynder
construction in Plot N 174 under Khata No.04 Abads Ajogya Anabadi Kissam Parbgr-2
land. Al the warks has been done in Govt, Revenue land and censtraetion work staried
frons the year 2021-22. Anather raad from Nathiapalii to Cherkbiola tota! length i 14p0
mir The rosd was used by e villagers caclier as fostpath consd The rong leads i Goody oy
Parbut-2 & parbat-3 tand over L60 mitr. in Govt, Revenue L gyl another 240 mi g
i in fungle-2 Kissam b,

FG Saker baat
faet is thay, Mag
struction ip Ply

Therefory, | request you may kindly be taken ni USEATY Steps (o son e
itlegal constraction work in Gave. land,

vours faithiully
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Forest Range Otfiver
Cdagion Kange
MemaNa., 1197 Date,
Copy forwarded 1o the Divisional Forest Officur, Nayugarh Division fur
information and necessary action,
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OFFICE OF THE DIVISIONAL FOREST OFFICER: NAYAGARH DIVISION,
Phone / Fax: 06753 -252226, Mob - 9437052226, E-Mail; dfo.nay:;;f,arh@mdi',ha,,;gx i
Memo No. Y Mg _/Steno/ Dated, I(EJ'”““’ 2025

Te
The Regional Chief Conservator of Forests,

Bhubaneswar Circle.

Sub: - Submission of report against online grievance petition filed by 8ri Murali Pradhas, AP0 .-
Magarabandha, P.S.-Odagaon, District- Nuyagarh regarding encraachment of Govt. Land
inside Chombho! Mawza in Odagaon Biock,

Ref: - Regd. No.DEFI20241035508, de.19.12.2024 through Janasunani Portal,

Sir,

Referting to the Regd. No. eited sbove on the captioned subject, field verification bas been
made by Sri Nikhilesh Mallik, Forest Range Officer, Odagaon Range and followed by the villagers. During
the joint survey along with the Revenue {fficials on d6.24.11.2024 it was ascertained that the mad passing
through the forest ares is 240mt. and it is an existing road which have been used by local villagers for a
long time as conumunication. No exira wink has been done inside forest uren has communicated by the

Faorest Range Officer, Cdugaon Range for which forest case cannot be boaked for violation of FOA,

However, for the construction of s i

their consents and it has been constructed aver Abada Ajogya Ansbadi, Kissam- Parbat-2 which has been
intimated 1o the Tahasildar, Odagaon Vide Letter No.1 196, and d1.17.12.2024.

evi temple vitlsers of 14 vithiges have gives

A%

Till now there is no wild Iife offence case basked in that area or against the person as
mentioned in petition, The Photographs of the meeting proceeding conducted with villagers of thay Mouza
is attached here with for vour kind perusal,

Encl: -As above. Yours faithfully
Y :,‘—"""'
ﬁ,‘xg %

.

oo ~ RS ;

Divisianal l‘(}:?%t({ flicer”
é,;\?ayagarh Divigion.

y g et 2. 8 o
Memeo No, U5 r) i, ;,ﬁ; O/ f;{"?
Copy forwarded 1o the Secretary, Forest, Fnvironment & Climate Change Dept., Govt,

of Odisha for favour of kind information and BECessary aetion,

1:{:*‘"‘;‘1(“&):{5 \Q%\X ganntst
Divisional Forest Officer
’ Nayagarh Divisi
= e g, A £ Nayagarh Division,
Memo No, _Ue/ o1 1500 35
Copy forwarded w the Principal C.CF & Hol'F, Odisha for favour of kind information

~ ol o
=3 i\t .-3’"‘:"%'}
Divisional Porcs\f« ()Tﬁ'cm R\
8 ’ . . .
£ Nayvagarh Division,

and necessary action

Memy Yo 2, , e, j5-0) (Q{;

Copy forwarded to Sri Murali Pradhan, AVP.Q.-Magarabandha, P.S.-Odagaon, District-

Nayagarh Pin-752080, Mab. No.6370931 104 for kind mformation, kb R
% /t.

\ ! B
\)Vm.{a\,.\\‘ 'f

Divisional Forest Officer
£ Nayagarh Division.
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- FORM OF VAKALATNAMA
IN THE COURT OF 2()1{;”72‘0 Ho'n'éﬁ,a /\/@ém@&,@:ﬁw.

Suit Appeal Pacten 2ors Borehy Jeallstn
Revision (O LN of 20 %’A/ ke S
P—»wb&““ Wi ey P’#tkcu,\w»v Drrc{ O—HUM . App]elantI-Peﬁtioner‘f‘Haiﬂﬁ“
’ -VERSUS -
Q{&F;L FB C’Hk’t‘“ W‘i Otleens Respondents / Opp-Party+Defendant

Know zll men by these presents, that by this VAKALATNAMA

IWe Q&kg&[[\m Y orran @@QL[,@M 6 Howa )fck L& P(I} o
Moelidhae Q{LAL\M? i \jbmv\o\%‘ Y\‘;\\\D\;\o\y\ .

Appellant/Respondent / Petitioner / Opp Party in the aforesaid Revision / Appeal case dol
hereby appoint and rqtain

_%‘x‘bG)‘jdxb C‘wa\airﬂ\‘bcwxc; R Wﬁaj\f Cr s, Gty WB JQBOJQMD
U ANTA eurctpr M WA L Gy ho 48 1 /86, 1M 06 G938¢ 780713

Advocate (s) to appear for me/us, in the above case and to conduct and prosecute (of
defend) the same and all proceedings that may be taken in respect of any
application connected with the same or any decree or order passed therein
including all applications for return of documents or receipt of any money that may be
payabie to me/us in the said case and also in applications for review in appeals under Orissa
High Court order and in applications for leave to appeal to Supreme Court. I/We authorise

my/our Advocate(s) to admit any compromise lawfully entered in the said case.

, T i
Dated, the........ . 9 AP 202.... ‘
Received from the executant (s) ‘% c\vp}\Lq Wby ¥£\,,Q\“ v

satisfied and accepted as | hold
no brief for the other side. e
%\%”P Lot o v He weado 1o RQulben.
Advocate ‘ M \«‘&{ X
\PG\QX\%\
ove
v & Lo ol e’
el s (7302

» c,-l ( 2 Com
Advocate é?’" Jagann qﬁ h N S/ K
- Accepted as above '
(m) —JooFo3553L
Advocate
Accepted as above

Signature of Executants
Advicateﬂ '

Accepted as above

Accepted as ab
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BEFORE THE HONBLE NATIONAL
GREEN TRIBUNAL
EASTERN ZONE BENCH AT
KOLKATA
MEMORANDUM OF APPLICATION

(Under section 18(1) read with
section 14 and 15 of the National
Green Tribunal Act, 2010)

Original Application No. of
2025/EZ

IN THE MATTER OF:

Prafulla Kumar Pradhan & Ors.

Applicant.
-Versus-

State of Odihsa & Ors.
..... Respondents

ORIGINAL APPLICATION

SIBOJYOTI CHAKRABARTI,
Advocate,

High Court, Calcutta,

Email: subho.advocate@gmail.com

(M): 9007035534

US-A
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